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CA 124/91, Dt, of Order: 15-4-1994,

(Drder of the Divn, Bench passed by Hon'ble
Shri A.B.Gorthi, Member (A) {.

1

The applicant was working as Asat.,Personnellifficer
whan he became due in 1990 for promotion to Sr.S5cale. The
. A

Respondents declared sevan officialsy of juniors to the

applicant. as empanelled for grant of Sr.Scale on adhoc

7
basis vide impugned memo dt,24-9-90. Aggrieved by the
game he has Filed this Original Application with a prayer

to direct the respondents to include his name on the top

of the panel contained in the impugned memo.

L._r-U‘-&’L
2 Admittedly there was some adversa remarks endor sed

| Roponh |

in the Confidential Reeezds of the applicant for tha yeard
o4 |

ending 31-3-1988+ te 31-3-1983, as can be seen by
Annexure 2 and 3 attacheq to the Original Application,
When the applicant came to- know that he gasnot found
suitable for grant of Sr.Scale;he immedietly submitted
a rEpresentation to the'General Manager , sC élys and in
that he explained that he could not make any -represen-
tation against the advérsa remarks éor the year snding
1988-89 because he received the letter communicating the
adver se remarks just before he was to leave ?nr two
months training to Tiruchirépalli and on retﬁrning ha
was busy in conducting some DAR inquiriss. Hié repre-

K//.
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éentation was considersd by the General Manager thet- Ut

was rejected stating that the case of the applicant

for adhoc hromotion to Sr.Scale was considered during
oA ‘

May, 1990, that the applicant uas not found fit for

ampaneslment,

3. Heard Sri V.Krishna Raoc, lsarned counssl for the
applicant and Sri N.V.Ramana, learned stand;nglcounsel
for Railways, Sri Krishna Rao, learned coupsel for the
applicantﬁE}aun our attenti;n to D.D.Lr.No.GS/ZBQ-B/SBCy/
" Admn, of 7-5-1965, which is to the effect tgatffor con=-
sidering a Class-11 Officer for suitanility for officiat-
ing promotion to the Senior Scale, the employee should
have atleast tuo reports graded 'good' ard one 'avsragse',
., £ o Comrrtin O

The cuntantipn of the‘applicanﬁ%}hat the record of the
sarvice of the applicant would have met the requirementg as

stipulated in the mems dt,.7-5-65 and hencaithe applicant

should havs ven empanelled for Senior Scale.

4, The proceedure for promotion of Group-B Officers
to Senior Scale on adhoc basis under-went a change as
L LA
can be seen ﬁﬂ:ﬁsKNu.E(GP) B5/1/6 dt,.1-3-90 addressead
to all General Manager. Xme& sakd ps According to the
Grbup—B
said policy for assessing the suitability of/officers
for adhoc promction to Sr.Scale) Confidential Reports

for the preceeding 5 years should be t aken into con=-

sideration, The Departmental Promotion Cdmmittee

N/ o “
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1
should after considering the Cenfidential Reports for

the previous five ysars grade . the officers as fit or

unfit for adhoc promotion on the basis for over all

assessment of the reports and not merely on the basis of
1

grading/fitness assigned therein., The policy letter

further stated that the Beneh Mark for fitness should

not be less than 'good’; Thejsaid policy letter became

. LD .
effective in 1980, The D.P.C: in the instant Casakheld on

¥

30-5-1990,

I
I

S5e Shri N.V.Ramapa, learned standing counsel for the

C o1 .
‘Respondants @6 produced before us the procsedings of the
L '

selection committee that ﬁmximet on 30-5-1990 for con-
}
sidering the case of the applicant for grant of 3r.

S5cale on an adhoc basis, A éareful examination of the

|

procaedings would indicate that the selesction committee

Lnrygt Seadsa l

M
took intokall the feete—is—the, CRg, fesr—the—paried

H 'K-' : ] .
fRit Pep-prometion agd the grading of the applicant ra»&av
the year 1988-89 was only average. The Committee after
scrutinising all the Annual Confidential Records of the

relevant periocd formed the pﬁénian that the applicant
I

isunot yet feosnad Fit% Accordingly the applicant's case
was not recommended for tﬁﬁ’émpanelmant foer Sr.Scale

and the said recommendation was approved by the General

Manager.

Y
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Copy to:= .
1+ General Manager, South Central Railway, Union af Iééia,

Segunderabed. r/
gi Chief Personne% OFficer, Sauth Central Railway, Secunderabad
» 0Ona copy to Sri, V.Krishna Rao, advocate, CAT, Hyd.
4, One copy to Sri, N.V.Ramana, Addl. CGSC, CAT, Hyd.
S+ 0One copy to Library, CAT, Hyd,.
6« One spars copy,
Rsm/—~

Be On behalf of the Re

that the case of the applicant&again consider

_ b7

OPC that met on.3-5-91 and the applicanﬁlfound suitable

and promoted to Sr.Scale on adhoc basis., From the

aforesaid it is clear that the case of the applicant

received due and fair consideration and nothing has
L+ e g

been brought to our notice as be, show,irregularities

in the process of selection held on 30-5-80. e

-
therefare ﬁiﬁgfthat this application is without any

\

merit and the same is hereby dismissed, No costs,

T i ) |
NN _;%\*———14=ﬂ33"wf55 ‘
(T.CHANDRASEKHAR REDDY) (A.B.GORTH

Member (J) Member (A)

Dt.15th April, 1994,
Dictated in Open Court, Deputy Registrary

avl/ | ' | /’




TAY CENIRAL ADMINISTRATIVE TRIB I
HYDERABAD BENCH AT HYDERADAD

TEE HON'ELE MR.JUETICE V.NEELADRI |RAD
VICE CHAIRMAN

. AYD

THE HON'BLE MR.A.B.GORTHI 3 MEMBER({AD)
ZND

THE FON'BLE MR.TCCHANDRASEKEAR REDDY -
MEMBER(JUDL)

All
THE MHON'BLE MR,.RJ{RANGARAJEN 3 M(ADMN)

Dated: 7g-7}/sl994

ORBER/JUDGMENT ~—

B AARET/CTRING

L N
| . _

i

- 0.A.No, 7‘7’@/‘7/

| TadsNOT T (Wope )

t3‘«5'1. itted and Interim Directionsg
» Issued. . -

;All' ed
IDiSp -séd of with directiors
___orSmissed. o
' Dismissed as withdrawn.
. D;..s issed for Deféult.

"Re jgqted/Ordered.

W as to costs.
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